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By means ef fiﬁ’*q£5¢1
retired Fr-m sarvica,‘ﬁiﬁ aT?a 1 Yaymnant
of the pest of Assistant Shep $ ii}f wendent
Superintendent which has been giﬁﬁnﬁ&i{ﬁﬁﬁ
Purther prayed that the senierity is t g e Pixed
pest af Assistant Ghep Supdt. end Shep 3ap

periasd frem 5-10-62 te 31-12-83. He has alg‘ i;ﬁﬁﬁﬂ‘
' is | :

that he/entitled fer the 8alary in the psst eof Assit,shep Su
Uegefs 1-1-84 te 3-4-85 and that the spplicant is

rlsa entitled for the Salary fer L.A.P, For the-

.‘

peried frem 1=7-67 te 31st July, 1985 i.e. fer 4 years

and eng menth yhich cemes te 123 days, ameunting te

59360,72 . He is 21se entitled fer casual leave salary

Fer 45 days tetalling #&,3510 and 8alary frem 3-4-85 te ST;E
July, 1985 alsng with D,A, and interim relief ameunting te
©5.2058.60 and pensien i3 alse ts be revised and he is alse
entitled for benus frem 1984 te S1=-7~85 ameunting te
3.2%48,36 paisa, The applicant started his service in the

yeal 1943 as Elgetrical fitter in NeEs Railuway., In the

year 1965 he uas premeted te thy pest of Janisr Chargeman

W/ atelelnle &




directed that hf %%urﬁﬁ_
the data ef birth re A H‘ g in the service :
inc-rract and the rasplnﬂa ”*‘“ﬂ-~fﬁhqfﬁ

the same,

Cir The Administratien filed a secsnd apf

the High Ceurt which was dismiaaad“.ﬁmﬁ;ﬁﬂd,{ﬁﬁj:dw
judgement d4f the High Ceurt is alsn plaaﬁi m 1 the
recards, Ney the pesitien is nlaar that thq ,31_:,_
has besn yremgly retired. Hg sheuld have beanﬂf;.v
ratired in theg year 19&5. In casse he uaulld have
centinued upte that date, the applicant weuld have been
gntitled te Lhe benefit which has been claimed by him

in this applicatisn,

4. the respendents have resisted tha claim ef the
applicent stating that his date &f birth was cerrect
and further stated that the judgement and srder passed
by Lhe Appellate Ceurt is under challenge.. Nau the
challenge has ceme Le an end and Lhe case has get ﬁa
be slleued, Accardingly this agpplicatien is slleusd and 3

the respendents are directed te grant the reliefs mentisned

abesve,in case ths applicant weuld have begen alleusd te
centinue teo held the sald pest, the applicant ueuld have

ealned these increments, allewances, salary, prametiens,

otc, as enumerated by him, As such the respsndsnts are
Iit‘a






